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External Affairs. I will find out what the
current problem is.

Shri O. Rajagopal raised an issue of
traditianal fishermen not being benefited.
1 think the reply which I have given
should be adequate to satisfy the hon.
Member. Then he expressed a doubt —
that may not be misplaced—that there
are certain vessels which do not bring the
catch to the mainland and they take it
away. We have to find it out. If it has
happened, it should be stopped.

As Shri Rajagopal said, the Murari
Committee report has to be reconsidered.
We are already doing it.

So far as coastal zone regulation is
concerned, 1 have already stated all the
dimensions of the problem. There has
been a demand that the coastal zone
regulation should not be enforced strin-
gently. I had picked up a tiff with the
Chief Minister of Kerala when 1 was on a
visit, He was ajso trying to do that. This
matter has to -be settled in consultation
with the Ministry of Environment. But
we cannot be obivious to the environ-
mental concerns. That is our prime con-
cern because sustainability of these reser-
ves depends on the conservation and
preservation of fisheries wealth.

So far as welfare of fishermen, provi-
sion of drinking water, education and
other things are concerned—Shri Ragha-
van and other hon. Members raised these
issues—the State Governments are ex-
pected to come out with schemes, If they
come out with Teasible schemes, the
Central Government would not be found
lacking in assisting them.

Shri O. Rajagopal and Shri Salim said,
“We are handing over everything to
MNGCs.” T have never said that we are
handing over anything to MNCs or any
forcigners. At no stage we have naid so.
Rather I have been categorically denying
it and there is no intention to do it. At
least in our regime there has never been
an attempt to do so.
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So far as phasing out is concerned, I
may say that the Murari Committee re-
port has not given any cut-off date. Both
of you were Members of that Committee.
If you have any information, I would like
to be enlightened on that. But the vessels
presently operating under the lease ar-
rangement would be phased out by the
end of 2000. The permit of 19 vessels
which are presently operating under the
joint venture could be terminated only on
violation of terms and canditions which I
have already stated. If it is to be done
individually, it will have to be done in
consultation with the Law Ministry other-
wise, they can run the vessels till they
physically phase them out. The span is
estimated to be around 10 to 12 years. 1
think I have covered all the points.

SHRI JOHN F., FERNANDES: Shri
Parmar raised a point about harassment
to Indian fishermen.
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SHRI RAJUBHAI A. PARMAR:
What about light indicators?

SHRI SOMPAL: This is one thing on
which I am not in a position to say
anything. I think there is a need for
demarcating such things so that they do
not stray into other areas and they do not
run the hazard of being arrested by the
alien Government.
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SALIM): Please be brief and conclude
now.
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SHRI SOMPAL: I will answer every
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phenomenon which he has indicated in
his speech.
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SHRI SOMPAL: The chronic problem
with all these former rulers is that they
discover the wisdom at a very late stage
when they are not to tackle the problem.
But we will surely....

SHRI §.S. SURJEWALA: What about
the present people? I want to know from
this Government.

SHRI SOMPAL: This is a belated
discovery of wisdom on the part of
Congressmen. But we would look into
this.
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o frem R wifea 5 o T o
aea & R F8 ¥ f—He declared that
three basic variations in the earth’s
movement affect the global climate. A
one-lakh-year cycle in the planet’s orbit,
a forty-one-thousand year cycle in the tilt
of the earth’s axis and a twenty-three-
thousand-year cycle in the wobble of the
axis’.
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“But as bad as the past year has been,
the future may hold no relief. The
period following El Nino often
brings a cooling of those same
Pacific seas—a climatic pattern
known as La Nina, which generally
produces sharp reversals of whether
patterns around the globe. Some
scientists now say 1998 could
witness an unusally strong La Nina,
and Asia is bracing for its
onslught.”

Ted, we & O ara F o o oA i
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Shri P. Shekhar has quoted: “The list
of cases against global warming and
El Nino is growing. Apart from the
forest fires that raged Australia,
Americas and Indonesia; drought
world-wide; and the excessive heat
in our country this summer, they
are now being implicated in an
unprecedented bleaching of coral
reefs along with the south Asian
coasts, wining out the entire marine
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fauna in certain hot spots in the

Indian Occan and the adjoining
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SHRI RAMACHANDRA KHUNTIA
(Orissa): Sir, at the outset I would like to
submit that our notice for the Calling
Attention was specifically on the heat-
wave in  Orissa. Maybe for the
convenicnce of the Sccretariat, they have
amalgamated it and included in this Half-
an-Hour discussion. But, Sir, 1 do not
know whether the Hon. Minister, who is
present here, has got enough data to give
answer to our questions.

Sir, the natural calamity, which we are
discussing today, is a very very important
issue. As an hon. Minister has mentioned
here, taking an excuse under the natural
calamity will not be a proper appreciation
of the problem. I must emphatically say
what the natural calamity is. It may be a
flood, a cyclone, an earthquake, a
tornado, a heatwave. For all natural
calamities, as the hon. Member was
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saying just now, there is a solution. The
solution is that the surplus water of the
river can be checked by embankments
and diverted through channels for
irrigation purposes in other areas. That
way the flood can be checked and its
water put to a better use. About the
cyclone, tornado and carthquake also, a
prior information can be obtained and
given to the public for their protection.
About the heat-wave also, the same thing
can be done. So, just by saying that this
is a natural calamity and the Government
cannot do anything will not be a correct
apprceciation of the problem, especially in
this age when this Government s
thinking of having internct conncctions or
setting up STD booths all over the
country and is also having somec new
ideas in diffcrent directions. We must
also think on this very scriously, becausc
it is a very scrious problem for the
country.

Sir, I do not know what was the
position fifty years ago and what would
be the position fifty years hence, but, we
know that the life expectency in our
country fifty ycars ago was around 45
years and today it is above 70 years. This
life expectency has been inceasing
gradually because of better living
conditions and hcalth consciousness. But,
Sir, what was there 50 years ago and
what will happen 50 years hence cannot
be compared. Since this aspect of natural
calamity is a very serious one, 1 would
like to know whether the Central
Government would consider having a
separate dcpartment to deal with the
problem and to provide relief to the
people in a better way.

Now, I come to the rclicf operations to
the people affected by natural calamities.
Sir, the State of Orissa has quite often
been affected by cyclones, floods,
tornados and hcatwaves. I am sorry to
say that the affected people of my State
have also been neglected by the
Government of India and are
discriminated against, be it the case of
crop loss, life loss, house loss or any
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other loss. The relief givén has always
been comparatively less. 1 give you an
example. Rs. 10,000 was given to the
next of kin of eaeh of the victims of the
hcatwave by the Statc Government in
Orissa, but Rupees one lakh as relicf was
announced for the next of kin of each of
the victims of the bomb blast that
occurrcd in Dclhi on 26th of this month.
We arc very happy about it. We would
have been more happy if that amount of
Rs. 2 lakhs had been given to the family
of thc person who dicd on account of
heat wave in Orissa. In our State, some
persons  have dicd due to natural
calamitics. It may be duc to hcat wave,
or it may be duc to cyclone. It may be
duc to floods. It may be due to
carthquake. It may be duc to bomb
blasts. A person might have died in
Kalshandi' Jogpur, Cuttak, Sambalpur,
Jharsuguda ‘Koraput in Orissa State. He
migh have dicd in Haryana or Jammu
and Kashmir. He might have died in
Kanyakumari or Assam, Mcghalaya or
Manipur. That docs not make any
diffcrence. The person who has been
killed duc to heat wave in Orissa has left
his family bchind, a girl 10 be marricd
and a school-going boy a bed ridden
mother. They have the same difficulty
and the same needs as others are having.
After his dcath nobody is there to help
them. Thercfore, the Government should
help them. Should there be a different
type of compensation paid to the family
mcmbers of the deccased persons who
have died in Kalahandi, Sambalpur and
Koraput of Orissa State? Here cach
family would get Rs. 10,000/~ as
compensation, whereas the family of cach
dccecased person who has been killed in
Haryana or Jammu and Kashmir or any
part of the country will get Rs. 1 Jakh. It
is justice? Tt is not justice. Take the case
of people affected by cyclones or floods.
Somctimes the Prime Minister is also
giving moncy from the Prime Minister’s
Relicf Fund. But in the case of people in
Orissa who died duc to heat wave
compensation is given from the Prime
Minister’s Retizf Fund. 1 would like to
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give a detailed information about the
heat wave in Orissa. An unprecedented
héat wave swept across the State from
the last week of May in the western
districts of Orissa. The maximum day
temperature was reported to be in the
range of 45°C during the last few days.
The maximum temperature reported in
the State from 24.5.1998 was 47°C in
Sambalpur and 48°C in Jharsuguda. It
was 48°C in Thilagarh and on 28.5.1998 it
shot up to 50°C in Tillagarh.

After this heat wave, a report was
received from the Director.
Meteorological Centre, Bhubaneswar. It
says that the primary reason for the
prevailing heat wave is the weakening of
southerly and south-easterly winds which
eluded the State. Ultimately, the
Government report is because of this
unprecedented hecat wave 2,042 persons
have died due to sunstroke. The
Governmeni has received this report
from District Collectors.

The other day when 1 put a
supplementary on Question No. 325, the
hon. Minister replied, “We don’t have
the report.” When 1 was telling the truth,
many Members did not believe me. But
the Government repoft says 2,042
persons have died due to the heat wave. 1
know and I can say emphatically that the
number of deaths due to heat wave in
Orissa was 4,000. This is unnatural. This
is unprecedented. I think this is a very,
very serious thing.

The Government's figure of 2,042
deaths does not include the persons who
died in remote areas of our State. That
report has not yet reached the Govern-
ment. In many parts of the State, many
people died, and their relatives cream-
ated their bodies. They did not obtain the
post-mortem report, doctors’ certificate.
The Government is not prepared to be-
lieve them because they could not get the
post-mortem report, doctor’s certificate.
You know the attitude of bureaucratic
system. Sometimes even if a person died
in the heat wave, the Government was
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not prepared to accept it because there
was no dcotor’s certificate.

My submission is when 4,000 persons
died due to heat wave in Orissa, so far
the Prime Minister has not visited our
State. Till today no Central team has
visited Orissa to inquire how 4,000 peo-
ple died. Mr. Vice-Chairman , Sir, Orissa
is also a part of this country. Is it not a
serious incident? The other day the
Minister has told us in this House that he
has not received the report from the
State Government. I am sure, the State
Government has sent the report. Even if
the State Government has not sent the
report, the Central Government should
have called for a report from the State
Government. They have all the sources
to get the information. About 4,000 per-
sons have died due to the heat wave. It it
not a serious thing? Sometimes the Cent-
ral Government is deputing Central
teams to States to study the law and
order situation for some political reasons.
I do not blame this Government. In the
past, many Government did the same
thing. When 4,000 persons died due to
heat wave, was it not the duty of the
Prime Minister to visit Orissa State? Is it
not the duty of any Central Minister to
visit Orissa and find out as to how 4,000
people died? This is a serious situation
which has-been created. Many people in
Orissa are afraid as to what would hap-
pen'tomorrow, as to what would happen
neéxt year. In 1996 the temperature was
46°C. In 1998 the temperature was in the
range of 48°C to 50° and 4,000 people
died. Who knows next year the tempera-
ture may shoot up to 55°C and more than
10,000 people may die and everbody will
sit quiet. I want to bring to your kind
atention the fact that this is a very serious
thing. 1 want to know specifically from
the Government why it is happening in
Orissa. Orissa is a place where the temp-
erature never goes up beyond 42-43 de-
grees celcius. Why has it gone up to 48.
50 degrees? Is it because of the test done
in Chandipur? Or is it because of the
nuclear explosion which has been done in
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Pokhran last time? Or is it because of
some other reusons? That is to be investi-
gated. The inhabitants o Drissa are now
apprehensive of the future. They are
afraid as to-what is going to happen. This
is a serious situation created in Orissa
and it has been neglected by the Central
Governemnt They have given only Rs.
10,000 as compensation. If a cyclone
victim or other victims could get Rs. One
lakh or Rs, 2 lakhs, why the victim who
died in Orissa in the heat wave or his
fumily should not get that amount? The
second aspeet in regard to compensation
is, the Orissa Governcmnt is saying that
for dcath in a heat wave, as per the relief
rules, the relief that could be got is only
this much and nothing more. They have
said so. [ do not know whether the State
Goverfitient is competent to say this or
the Central Government. Even if the rule
is so, it should be immediately amended
and the amount should be enhanced. A
heat-wave dcath is also death. Whether it
is a heat wavc or flood or cyclone or
militant action, the persons killed is killed
and the family suffers. There is nobody
to help the family.

In this critical situation, I want to
submit that this is an unusual incident.
Orissa is very, very peaceful normally.
Orissa has mineral resources. We have
the longest coastal linc. We have iron, we
have coal, we have forests. But Orissa
has always been neglected by the Central
Government. In this case also, in this
hcat-wave incident also, Orissa has been
thoroughly ncglected. The people of
Orissa have been necglected. I want to
give certain suggestions to the Govern-
ment which they may examine.

THE  VICE-CHAIRMAN  (SHRI
SANTAN BISI): No. Pleasc don’t do
that. Kindly conclude.

SHRI RAMACHANDRA KHUNTIA:
When so many people have been killed in
the hecat wave, the Prime Minister and
the Ministers concerned should visit Oris-
sa immediately. The Central Government
should send Central teams to understand
the cause of the heat-wave condition. It
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should pass an order for payment of a
minimum of Rs. One lakh as exgratia
payment to the next of kin of the de-
ccased persons. There should also be a
thorough investigation as to the cause of
the hcat wave. The Government of
India....

THE  VICE-CHAIRMAN  SHRI
SANATAN BISI: These points have al-
ready been covered.

SHRI RAMACHANDRA KHUNTIA:
I want to emphatically say that in Rajas-
than and Orissa where the test and nuc-
lear explosion huve been done....

THE  VICE-CHAIRMAN SHRI
SANATAN BISI: These points are al-
roudy these,

SHRI RAMACHANDRA KHUNTIA:
It has been done in the interest of the
nation. Something is done in the interest
of the nation and the people of the State
have accepted it because it is in the
interest of the nation. The nation also
should express concern and find out if
there is any difficulty arising out of this
experiment; and’if there is any difficulty,
necessary steps should be taken for the
protection of the inhabitants of the State.
Thank you.

SHR! -RANGANATH  MISRA
(Orissa): Mr.. Vice-Chairman, Sir, I
would only add some points on the same
issue. Whether it is 2,000 as stated by the
state Govt. or 4,000; -as reported in the
press, a lot of peoplé have died and it is
an unusual event. Normally, some people
die in the western Orissa side where the
temperature goes up in summer. This
time, it has been the coastal belt. The
normal weather practice is, if we get a
little high tcmperature consecutively for
two or three days, we get a shower of
rain which cools it down. Something has
gone wrong. This has been very unusual.
Is it because of the forest cover being
reduced or is it for some special reason?
This should be investigated. 1 would
suggest that a Scientific Committee which
would bc appropriate for the purpose
should be set up immediately. And they
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should be asked to go and find out what
exactly is the rcason for this unusual
bchaviour so that we can learn a lesson
from that for future. If it is dclayed, then
we may not have .the basic matcrial
. available for doing rescarch.

The sccond thing is, 1 join my learned
collecaguc in the Stand, that compensatip
should be prov:dcd It s a natu'hl
calamity. It is being looked after by the
Rchabilitution Department. The people
arc very poor and most of the pcople
who have dicd are the lowest of the low.
Orissa, as such, is a poor State and the
people who have .died arc rcally the poor
ones. Therefore, immediate action should
be taken. I also join my lcarncd collcagué
because the relicf code docs not permit a
compensation of more than Rs. 10,000~
to be paid. That is how the Orissa
Government has not come forward with
more than Rs. 10,000~ If this is the rule
which stands in the way, the rule should
be overridden. If it is not the rule,
compensation on a normal basis or on a
comparative  basis should be given.
Whether it is one lakh or two lakhs, that
is not the question. The question is of
rchabilitation. Rehabilitation need not be
only in terms of money, rehabilitation
can come forward also in other ways. A
scheme for rchabilitation in the case of
those who have dicd this unnatural death
should really be cvolved immcdiately. 1
‘know the pcople have dicd in their own
houses and not on thc roads. It is on
account of the fact that the Nature was
very callous, cruel probably to them this
year. These are the things which I
suggest, but I request that immediate
action is taken.

SHRI S. RAMACHANDRAN
PILLAI (Kcrala): Mr. Vice-Chairman,
Sir, the intensity of the adverse effects of
the natural calamity is increasing year by
year, scason by scason. My friends from
Orissa havc just now brought to our
notice this important aspect. That is not a
case with regard to Orissa alone. If you
look at the adverse cffects of the natural
calathity, the intensity is increasing year
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by yecar. There may be many reasons for
it. One is cvery natural calamity is
making its imprint on ecology. There
would bc a permancnt damage. If we do
not remedy it, certainly the next natural
calamity’s adverse cffects will be more
intensive. The second is there is alrcady a
decline in public investments, particularly
in certain arcas. This is also a-factor
intensifying the adverse cffects. The third
is some of the projects that we have got
have many defcets; T am not sging into
the dctails. So, 1 would like 0 know
from the hon. Minister wha(‘slcps the
Government  intends  to take in this
particular arca for rcmcdying the advcerse
cffects on ccology, cnvironment and also
for conducting “3 scicntific study on
certain projects. Of course, many idcas
are there; 1 am not going into the details.

It is very late now. The second aspect is,
for natural calamity therc arc two sct-ups
as per the rccommcndduons of the Tenth
Finance Commission. ' One is the
Calamity Reclief Fund. Another is the
National Fund for Calamity Relief. The
amounts arc fixed from 1995 to 2000.

What is the cxperience of the
Government? According to my
knowledge, these two set-ups arc not
sufficicnt to mect the present situation.

Now the Eleventh Finance Commission
has come into existcnce. I would like to
kfiow from the hon. Minister whether the
Government will take the initiative to
makec changes in the terms of reference
and look into this particular aspecct.

Thesc two sct-ups came into existence on
the basis of the rccommendations of the
Tenth Finance Commission. Our experi-
ence is that these two set-ups are not
sufficicnt to meet the situation and the
scverity of the natural calamities that
occur in certain parts of the country. The
third is that in 1989 the United Nations
passcd a resolution asking all member-
countires to take steps for reducing the
adverse cffects of natural calamities. We
all know that we cannot stop the impact
of natural calamitics. But we can take
ccrtain mcasures for reducing the adverse.
cffeets- of natural calamities. As decided
by the United Nations, this decade is
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observed as a decade of reducing the
adverse effects of natural calamities. Of
coursc, the Agriculture Ministry has con-
stituted some committees, hcld some
seminars, brought our some pamphlets
and posters, ctc. But this is not what we
requirc in the present situation. Many
measures can be taken for reducing the
adverse cffcets of natural calamities.sFam
not going into the proposals. Many prop-
osals can be made. Two more yeca c
there. Why can’t the Government think
of starting somcthing for reducing the
adverse cffects of natural calamitics? The
fourth aspecet is that now funds are distri-
buted from the Prime Minister’s Relief
Fund to certain States. There are wide
variations in the quantum of funds
grantcd from the Prime Ministers’ Relief
Fund. 1 would like to know from the
hon. Minister what thc criterion is for
granting funds from the Prime Minister’s
Relicf Fund tagthe States. These are the
four points to which 1 want a reply from
the hon. Minister. Thank you.

DR. M.N. DAS (Orissa): Mr. Vice-
Chairman, Sir, 1 would not dare at this
stage to test the paticnce of the remain-
ing few Members of this august House,
who are still good enough and kind
cnough to wait and listen to the speeches
on natural calamitjes. 1 would not like to
go into the dctails of what the natural
calamaitics are. 1 would like to simply
refer to onc warning given by the scien-
tists and the environmentalists about the
in-coming 21st century. The warning is
that the departing 20th century is leaving
for the in-coming 21st century one of the
worst tragedics ever expected by man,
that is, the real Nature will take revenue
upon the human nature. The modern
man, for his own selfish interest, has
disfigured the Nature given by God or by
the Creator. There are huge holes in the
ozon layers; ultra violet rays are coming
to harm the mankind; deserts are expand-
ing; the heat is increasing; the snow is
melting at the poles; the sea level is
Tising: -A time may come when great
citics like Tokyo, London, Copenhagen,
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our Andaman and Nicobar Islands, and
many more places, will be drowned and
submicrged under the sca. But these are
different stories altogether. 1 would like
1o refer particularly, ddt to natural
calamitics, bt t& a calamity which 1
consider as “the most annatural natural
calamity, a calamity which is unnatural,
uncommon, unusual, unprecedented, un-
known and abnormal. What happened to
Orissa this ycar? From May to June, in
three to four weeks' time, Orissa was
struck down by a natural phenomenon
unknown to Orissa during the 3,000 years
of its history. It was ngver known. There
was hcat wave and there were deaths due
to sunstroke. Earlicr hardly five or six
persons uscd to die in a ycar due to heat.
In Rajusthan and Uttar Pradesh the
number uscd to bc more than three
digits. But what happencd to Orissa this
year? Mr. Vice-Chairman, Sir, you know
that scveral districts of Orissa are situated
on the Eastern scaboard facing the Bay
of Bengal and having places of health
resorts and summer resorts like Puri on
the sca beach and Gopalpur on the sea,
and the other half of Orissa is full of
forest belts. Orissa cnjoys a’temperate
climate. Orissa does not know e¢ither the
heat or thc winter or Dethi. That being
so, What happened to Orissa this year?
Why and what for was there this unusual
phenomenon? Sir, I would like to draw
the attention of the House and through
you. the attention of the Government to
onc thing. Unless a tecam of experts,
environmentalists and scitniists, is sent to
investigate into the cause of this unnatur-
al phenomenon, there will be some other
scquence or conscquence. There is some-
thing called public pereeption or popular
perception. 1 would say that popular
perccption may be purely hypothetical,
totally unfounded and far from being
based on truth. But unless the perception
is corrected in time and contradicted by
authorities, that perception will take the
form of conviction. And what do the
people say? Balasore never knew-—I
belong to Balasore district—we never
knew about heat wave. or deaths by
sunstroke.. The common peaple come to
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us and ask, “When you go to Parliament,
would you put @ question to the
Government? Was there a clandestine
nuclear warhead or weapon experiment
on Agai or Trishul or Prithvi or Akash
from Chandipur on seca?” When I go
back what answer could I give to them?
Unless the Governemnt correct and
contradict the popular speculation or
imagination or just meaningless,
unfounded suspicion, they are going to
create a conviction in their mind that
some new experiment had taken place;
and there will be resentment and the
resentment will lead to resistance against
future missile tests. We are proud of
Chandipur that it has found a place on
the defence map of India. We are proud
that in the whole of India and the sub-
continent, you do not find a place like
Chandipur-on-sea where for miles and
miles together there is no high water and
there is no high wave. The scientists
conduct the experiment of ballistic
missiles, medium range or long range.
They conduct test fires. No other place
on the Indian coast will give them such a
spot. We are proud of Chandipur. At the
same time, we must know from the
scientists, those who experiment from
Chandipur their medium range missiles,
the truth of the fact. Let them
categorically and emphatically say that
this heat wave, these deaths due to
sunstroke have no relation whatsoever
with the missile tests. That is our duty,
that is our responsibility. We are, after
all, patriots and we must convince our
people that they should "not go by
calculations and speculations or by
rumours or by blind belief. We can tell
the people that the heat wave was due to
other natural factors, like deforestation,
and general rise in temperature all over
the country. There are many other
factors also. 'We may explain it to the
people. Unless the Government itself is
convince by expert knowledge and
investigation and unless the Government
gives a catagorical statement, how can we
face the people? So, my humble
submission to the Government is that
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without any further delay kindly send a
team of scientists, including some of
those scientists who are connected with
these tests at the Chandipur-on-sea. Onee
we get their assurance, we will ascribe
the heat wave to nature. Let Nature take
revenge on us if we have deforested our
country, if we have created sand ridges
on the sea-bed by deforestation. Many
factors may be there for the heat wave.

. But at this stage we submit that the

Government should come forward with a
categorical assurance and commitment
that the heat wave was in no way related
to missile tests at Chandipur in Orissa.

SHRI O.S. MANIAN (Tamil Nadu):
Mr.  Vice-Chairman, Sir, natural
calamities have became almost a regular
phenomenon in our country. One or the
other State is hit regularly by either
floods, heavy rains, storms, famine or a
natural calamity. Whengver a State or
region is hit by a natural calamity, it
takes several days for the Centre to assist
the State Government in providing relief.
The Calamity Relief Fund is so limited
that the States are mot able to meet the
requirements. Funds from the Centre for
calamity relief are released only if the
calamitics are of rare severity. To assess
this, the Centre takes many days, even
more than a week.

1 wish to impress upon the hon.
Minister one point. If calamity relief is
not provided instantly, the delay even
leads to loss of precious human lives. In
Tamil Nadu, the coastal districts of
Nagapattinam, Cuddalore and the other
coastal districts are affected by floods and
storms every year. Farmers, fishermen
and poor people living in coastal areas
are the worst affected. They all loose
their livelihood. Natural calamities
dispossess them of all their belongings
and they depend only on what the
Government provides. Therefore, 1
appeal to the hon. Minister to see to it
that the Central team reaches the
affected areas for an assessment
immediately or at least the next day. The
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relief fund should also be released at
once, without any delay.

1 have a suggestion regarding the relief
fund. Since natural calamities are
recurring every year, it would be proper
to provide for funds for calamity relief in
the Five Year Plan itself because when
there is a natural calamity in a region, all
our plany are upset. The standing crops
perish, infrastructure like roads, efc. is
damaged and life comes to a standstill.
based on the past experience, funds could
be provided in the plan itself for calamity
relief State-wise. The NFCR could be
used ip case the need is more. This will
enable the State Government to provide
immediate relief.

Sir, the amount of Rs. 13 crores which
was due to be given to Tamil Nadu for
1996-97 towards crop insurance, has not
been given so far. The farmers are
sutfering. I request the Government to
release this fund immediately.

In Tamil Nadu, the farmers of coastal
districts are hit by floods and storms and
the farmers of water-starved districts like
Ramanathapuram are hit by famine. The
crops are either damaged by floods and
stexms or they dry up due to failure of
monsoonS. The farmers must be given

Crop insurance so as to save them from"

indebtedness. This year only Rs. 100
crores have been allocated for the Crop
Insurance Scheme to be launched only in
24 districts in the entire country. This is
not enough. I request the hon. Minister
to convince the Finance Minister to
allocate more funds so as to include all
the worst affected districts of Tamil Nadu
in the Crgp Insurance Scheme.

1 am very happy to say that the hon.
Minister of Agriculture, Shri Sompalji,
has always been fighting for the cause of
agriculturists. For the past two years, due
to natural calamities in the entire
Cauvery delta are in Tamil Nadu, the
agriculturists have been affected by
heavey rains. They are not able to repay
their loans which were given to them by
cooperative and national banks. I would
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like to know from the hon. Minister
whether the Government has any
proposal to waive these loams of
agriculturists or whether any instructions
have becn given to the State Government
to waive loans of affccted agricubturists.

DR. ARUN KUMAR SARMA
(Assam): Mr. Vice-Chairman, Sir, we
have discussed about natural calamities
many times in this House. The most
common natural calamity which affects-all
the States of the country is flood. It is
followed by cyclone, drought, heat wave,
earthquake and landslide. Sir, the
procedure which has been formulated by
the 10th Finance Commission for
allocating funds from the National
Calamity Relief Fund needs to be
reviewed because on the basis of
population some¢ amount has been
earmarked for every State, irrespective of
the damage or extent of calamity which is
being faced by a paticular State. In
certain States, a. few phenomena like
flogds are of recwrring nature. For
example, in Assam there was a big
earthquake. in the year 1950. As a result
of that, the depth of the river
Barahmaputra had increased greately.
Since then, ficed. is a regular
phenomenon in Assam. and the annual
loss due to flood amounts. to Rs. 3,000
crores. The cumulative loss till today
would be around .Rs. 1,25,000 ¢gores. If
we also calculate the money invested in
repairs of roads or clearing damages or
giving relief and. rchabilitation to .the
people, the loss will-be much more. Sir,
if we cannot take steps for permanent
solution, then these temporary and ad-
hoc measures will never help the country
in over coming this situation. The
Constituion has provided that every State
Government is responsible for relief and
rehabilitation and maintenance of law
and order. While miseries from water,
from air i.e. cyclone or heat wave and

" drought are to be dealth with by the

State Governments, the revenue from
assets. like minerals, petroleum, coal,
etc., belongs to the Centre. We are just
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4rying to push the States towards financial
bankruptcy. Not 10 spcak of repair works
or giving rclicf and rchabilitation to the
pcople, the Siatc Governmemts arc
unable to pay salaries to their employces.
Along with these problems, the problem
of finsurgency has cropped up. They are
finding it difficult to control. insurgency
problems. The State Governmients are
finding it very difficult to help the people
in natural calamities because they don't
have fund. Sir, this is the time when we
must formulate some permanent solution
to this flood problem.

Sir, I hail from the State of Assam.
The situatioa in Assam is that there was
a proposal with the Central Government
for controlling the rivers in the State. For
this purpose, many commissions were
appointed, the Brahmaputra Board was
constituted in order to have a master plan
for the river system, but till today no
river has been controlled. The situation is
being aggravated ycar after year. This
year, the extent of flood is such that out
of 23 districts in Assam, 20 districts have
been affected by flood. Earlier flood
water ‘used to reccde within a week or
ten days. But, this year flood water is
continuously there for the last two
manths. This has been affecting the
entire area. The hon. Minister of
agriculture, Sompalji
visited that arca. he has a personal
assessment-“of the extent of damage.
Some of the arcas are inaccessible for the
last onc month. The entire State is
delinked from road, rail and other means
of communication for the last three days.
What will be the comsequences? When
this flood water receds, there will be no
cultivation and no agrigultural cropping.
Whatever was left with the people. has
already been lost. There is no road link. |
do not know what the people will do. I
do not know how the people there would
have their livelihood, their earnings and
fulfil their requirements. So, this is a very
peculiar situation which cannot be
compared to normal floods coming
elsewhere in the country. I must support

has very Kkindly.

(29 JULY 1998}

]

Discussion 460
the feclings and anguish expressed by the
hon. Members from Orissa. Tn certain
arcas of the country whenever there is 4§
natural calamity high ups from New
Delhi would always fly there and declare
some  amount without any assessment.
But, for a Statc likc Assam, they wait for
a Central tcam to visit and make an
assessment 1o give a report. But, by that
time people suffer more. At lcast, some
funds can be rcleascd from the Natiogal
Calamity Rclicf Fund in advance to meet
the situation. For those arcas where
floods are continuous there should be a
speciad fund ....(Interruptions)....

THE  VICE-CHAIRMAN  (SHRI
SANATAN BISI): Please conclude.

DR. ARUN KUMAR SARMA: Sir,
the Tenth Finance Commission
carmarked the allocation on the basis of
pupulation which is not just and proper
-...{Interruptionsj.... Sir, I would like to
inform the hon. Minister that the
cconomic situation of the State is very
bad and the State Government is unable
to help the people and rescue the people
frem the miserics. ....(Interruptions)....

THE VICE-CHAIRMAN: (SHRI
SANATAN BISI): You have already
stated this point,

DR. ARUN KUMAR SARMA: Sir, |
would like to submit one more point with
regard to security-related expenses. Sir,
our State has no money. Our
developmental money has been diverted,
for security-rclated requirements though
this is the responsibility of the Central
Government under article 355. Now, the
money has ot been reimbursed by the
Centre. 1 do not know how the State
Government will deal with this situation.
This is a very peculiar situation. Sir, here
my another suggestion is that we can take
help from the foreign funding agencies to
solve this problem of flpods and for
controlling the river system on a
permanent basis. ....(Interruptions)....

THE VICE-CHAIRMAN: (SHRI
SANATAN BISI): Please concludg.
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DR. ARUN KUMAR SARMA: We¢
have always been told thut therc is a
dcarth of moncy for a permanent solution
of this problem. Sir, a dam was proposcd
on river Subansiri. The original cost of
the project was Rs. 3500 crores. But, fiow
this has esclated 1o Rs. 12,000 crores.
Now we da not have money. We must
get loan from other agencies and have a
permancnt solution of this problem. If we
arc able to do that, we will be able to
save from Rs. 4000 to Rs. 5000 crores
every year. In this way we will be able to
compensate this expenditure within three
or four years. I do not know as to why
the planners do not visualise this kind of
a proposition to  have a  permanent
solution of this prablem which is of a
recurring naturc. Sir, now, the States are
responsible for increasing the production.
We  arc  always  blaming the  State
Government. If we cannot help the States
to  have infrastructure  for  more
production and only burden the States,
then I do not know how the expected
production will be coming and how we
will be able to compete with the rest of

the world. Tt will not be possible.
. {Interruptions) ...

THE VICE-CHAIRMAN  (SHRI
SANATAN BISI): Please  conclude.

. (Interruptions) ...

DR. ARUN KUMAR SARMA: Sir,
with these words, T conclude. Thank you.

SHRI S§. VIDUTHALAI VIRUMBI
(Tamil Nadu): Mr. Vice-Chairman, Sir,
fortunately or’ unfortunalely, eventhough
the subjects we are dealing with are
important, we arc taking up the most
important issucs only during late hours.

When we are talking about natural
calamitics, it is altogether a different
connotation for Indians because in the
USA only 2% of the people are engaged
in agriculture; in the Western Europe 5%
of the population is engaged in
agriculture and the Eastern Enrope it is
2%...

phears:
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THE  VICE-CHAIRMAN  (SHRI
SANATAN BISI): Why arc you going to
those places? You confine yourself to
India.

.SHRI S. VIDUTHALAI VIRUMBI:
Sir, in India, morc than 72% of the
people’s main livelihood is agriculture. At
the same time, 70% of their income on
agriculture goes ito fill up their basic
nceds. In urban arcas it is 60% and in
the rural arcas 70% of their income goes
1o meet their basic needs. The hon.
Minister, while he was talking about the
interest rates, said that inflation has gone
up to 8%. In case you want 10 reduce
inflation, we must sec that our savings
are more. To have more savings, we have
to take more care of agriculture. And,
unless our savings reach merc than 30%,
we cannot invest on industry.

Coming to the subejet, what 1 would
like to say is, the hon. Minister should
know and understand the difficulty we
are  cxperiencing  in the States.  For
cxample, in Tamil Nadu, in 1996, for
natural catlamity duc to floods, we had
given a compensation to the tune of Rs.
55 crorcs. Sir, more than ten lakh people
were affected: In 1997, Rs. 59 crores was
allocated and the same had been given to
the agriculturists. In both the years i.e,
1996 and 1997, we had spent more than
Rs. 114 crores. I alrcady said in this
august House that as far as the States are
concerned, we are  having inclastic
income. We cannot increase our income.
That is the situation. Due to floods,
another situation had arisen. Last year
and this ycar, to mitigate the situation
and to lessen the burden due to desilting
of canals as well as some tanks, we have
spent more than Rs. 32 crores. Last year
we had spent Rs. 10 crores for canals and
this year we arc spending Rs. 20 crores.

Sir, we arc also giving pension to aged
agriculturists. We are giving Rs. 150 pm
per hecad. Why 1 am telling all these
things is, the Central Government should
know the difficultics, and sce how the
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Stute Governiments arc suffering because
of these factors. Sir, this year, due to
waiver of land tax...(/nterruptions)...We
had waived morce than Rs. 43 crores on
land tax. We have said that suppose if
anybody alrcady puid the tax, the same
will be ndjusted in the next scason. Apart
from that, we have also waived pcnal
interest this yecar to the tunc of Rs. 50
crores. Sir, wuiver of penal intcrest as
well os land tax comes to Rs. 93 crores,
This is the situation in our State. This
year there has been plenty of production
in paddy and for that we have created
more thun 900 purchasing centres and
through these centres we have purchased
18 lakh tonnes of paddy for that we have
to invest money, Our problem is that you
have fised the price for paddy, but the
people are asking for more, and that too
with retrospective cffect. We have agreed
to their demands and have given them
Rs. 35~ thun whut the Central
Government had fixed, with retrospective
cffect. For sugarcane they have asked for
Rs. 10004 per tonne, and the Central
Government had  fixed Rs. 484.50 per
tonne.  So, a meeting was convened
between the representatives of sugarcane
growers and the Government officials,
and the Minister. In this meeting we
came to a conclusion and reached an
agrcement by which we have agreed to
pay thecm between Rs. 695 and Rs. 881
per tonne. We arc being confronted with
this problem. Evcrybody knows that
pecople are suffering due to natural
calamitics like flood, cyclone, etc. We
have to scek some remedy for that. 1
sharc the sentiments cxpressed by the
Members  hailing  from  Orissa. |
understand the reason expressed by Shri
S. Ramachandran Piflai. 1 would like to
know about the crop insurance. Sir,
yesterday when we were talking about
the Non-bznking Finance Companies, I
had asked for insurance for the entire

morg

loss incurrcd by the farmers. At present,

the crop insurance scheme is “confined
only to thc loan amount. So, we demand
from th¢ Government, we demand from
hon. Minister that the crop insurance
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should be for the cntire loss incurred by
the farmers. But, now you are giving
insurance only for the loan amount,
which the agricultrists are getting from
Cooperative Banks and other Institutions.
I would like to know what the
Government is going to do in this regard.
With these words, I conclude, Sir. Thank
you.
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SHRI. §. VIDUTHALAI VIRUMBI:
Cun you speak in English?

SHRI SOMPAL: 1
interpretation facility is therc.

SHRI S. VIDUTHALAI VIRUMBI:
It is just a rcquest.

SHRI SOMPAL: Okay, I am switching
over to English. He has mentioned about
E1 Nino and La Ncna. On the one hand,
therc is an apprchension that because of
E1 Nino greater hcat will discend on the
carth, and on the other hand, La Nena
would tend to cooling of the earth or,
maybe, the other way round, I am not a
scientist. ] am just explaining what he has
said. But, these arc all beyond the-
control of human bcings, and whatever
the development of technology may be, I
do not think it is possible to control, at
lcast for the time being, such thins. But,
the fact remains that thecre is a need to
get sensitized about these things, and if
any preparcdness can be undertaken, it
should be. There is an acute difference of
opinion between the natural -calamities’
observers  and  scientists .on  these
phenomenon. There are widely divergent
opinions and asscssments on the impact
thercof. He has asked for the statistics
for the last fifty years regarding the loss
and damage due to these various natural
calamitics, which is not immediatly
available. But, there have been losses,
and we do have statistics for the last few
years, they are really frightening. So far

think,
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as s point on the flood damage is
concerned, it is wett taken. Recently, as
Dr. Sarma said, we had an occasion ‘to
visit the North-East, and we have -seen
that really devastating floods arc ravaging
the whole of North-East since June last.

1 have personally flown over the areas
of Assam and Arunachal Pradesh and it
is really a very heart-rending scene. I
have never seen such a vast areas
submerged in floods. I think more than a
million people are submerged in the
floods in Assam alone. Both in the
North-East and Assam large landslides
have taken place; avalanches have been
there. We have seen cattle huddled on a
small piece of land, water everywhere all-
round for several hundred kilometres in
Subanseri Division, North Lakhimpur,
Jorhat and other places. It is very
difficult and I was informed by the sea
authorities that in the past 30 years such
a flood has not been witnessed in Assam.

In Arunachal Pradesh, they said that in
the past 30 years rains have never been
so continuous and torrential as this year.
It is raining there since May last.

Mr. Lakhawat wanted to know that we
are doing to meet the water requirement
and what we are doing in the matter of
water management. (Interruptions) Yes,
about surplus water. He is right that out
of whatever rain precipitation takes place
over the Indian sub-continent during the
year, 4000 billion cubic metres, and ix
the monsoon, that is, seasonal rain 3000
million cubic metres, only 17.25 per cent
of this water is utilized. And in the river
flow, out of the utilizable flow only 37
per cent is utilized. Therefore, there is a
lot of scope for-utilizing water on a larger
scale to the benefit of the farmers, for
drinking water and for meeting other
needs like the need for water in
industries. We ar¢ embarking on a 25-
year plan of Water-Shed Management in
which we have water harvesting as the
major component and thrust area. And to
harvest water, store it over the surface,
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under the surface, underground water
and managing it propertly on. a more
economic and judicious basis with the
latest techniques of irrigation and other
things and keeping water clean and not
allowing it to the polluted 5o that enough
water is available for use as drinking
water and irrigation water.

So far as the suggestion of coming out
with devices and measures to mitigate the
damage is concerned, 1 stated on several
occasions earlier and I state it today also,
surely it is needed and it is always being .
done. And there is a need for coming out
with measures, that are emergent
measures to meet the situation, short-
term measures, medium-term and long-
term measures for flood-proofing and
other things. To mitigate the misery,
fore-warning systems and communications
systems etc. in case of floods razing the
villages and informing the people and
asking them to change the cropping
pattern and habitagion end identfying the
flood-proofing zones, that is, flood-zoning
through a legislation. The Central
Government has already advised all the
State Oevernments, but unfortunately,
there has been no response from the
States. They should come ouf-with flood-
zoning systems and prohibit people form
inhabniting such areas which are usually
prone to floods. (Interruptions)

On the points raised by the two hon.
Members from Orissa regarding the heat.
wave, we have never said that we do not have
information. What we said cfrlier was that
there is no formal memorandum seeking
Central assistance  from Orissa. So, 1
should put the record straight. Whateyer
information we have is this: the Govern-
ment of Orissa has reported that severai
heatwave conditions prevailed in Sambal-
pur, Jarsuguda and Nalgore districts in
the last week of May, 1998 resulting in
the death of 733 persons due to sunstroke
and hospitalisation of  1,224. peisons in
25 out of 30 districts of this State.
Tl;e ‘State. Government nas also reported
that .they have released Rs: .50 lakhs for
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payment of ex grana assistance and issued
instructions "to the District Collectors to
provide ex gratla assistance of Rs. 10,000/
- -ta. each of the bereaved families.
Therefore, there are reports. It is a long
report. I can provide it to the Members.
Byt they have not sought any assistance
from the NFCR. No memorandum has
been received so far. In the absence of
any memorandum, it cannot be given.

Shri Ramachandra Khuntia and Dr.
M.N. Das from Orissa suggested that
there should be a scientific and
comprehensive study to find out as to on
what account this extraordinary heat
wave had taken place. But, according to
the information available with us, there
have  been incidents of  higher
temperature  recorded  earlier.  For
example, in 1972, in Bhubaneswar, the
temperature had gone up to 46.5°C.
Bhubaneswar again, in 1967, recorded a
temperature of 46.5° C. Cuttack recorded
a temperature of 47.7° C. in 1957. On 6th
March, 1948, 47.2° C. was recorded ir
Cuttack. 1 think this s an unbeaten
record. But I agree that the loss of life is
unprecedented. Maybe, with the increase
in population, exposurs has increased.
Then deforestation has taken place. All
these: things have to be studied
systematically. Surely, this point is very
important and this must be looked info.

Shri  Ranganath ~'Misra—he = has
gone—wanted to know about the reatons
and the factors responsible for these
things and about. compensation. They are
already being reviewed. A Commities
kbas alrcady been set ur

Shti Rarniachandran Pillai wanted to
kpov' about the adverse impact of
environmental  degradated and  the
remedy thereof. The natural remedy lies
in conserving the environment and in
rejuvenating the environment, for which
so" many schemes are gaing on. It goes
without saying.

CRF and NFCR for providing higher
relief is already under review. The
Eleventh Finance Comuiesion is seized of

(29 JULY 1998}

Discussion 468

the matter. We have tried to underline
the need for propagating the programme
which was desired through the UN
Resolution in Okahkama in 1994, It-has
been declared as the Decade of Disaster
Management and Reduction. We are
taking adequate steps through organising
seminays, . disseminating information and
working out codes to meet such
calamities in a more better way.

Shri Q.S. Manian asked about crop
insurance and loan waiver. I had already
informed both the Houses on an earlier

occasion that the Governmest had
already taken a decision to come up with

a modified crop insurance scheme which
will cover all the crops, all the regions,
all the farmers, irrespective of the
landholding and irrespective of the
money. But it will be based on the
premium. A concessional premium would
be worked out for the marginal, the small
and the weak farmers, and on o
actuarial basis for the others. The iogaze
component would be required to heve
compulsory insurance. For the others, it
wili be kept voluntary. This scheme is

under formulation. We are thinking of
_having a

scparate set-up—a
gorporation—Agricultural Insurance
Corporation—as 2 subsidiery of the GIC.
This will meet the requirément.

Dr. Sarma spoke about the fragility of
the Himalayan Region. It is understood.
There is a continuous pressure on the
south-west side and the theory, the
tectonic theory, says that there 2
tectonic movement and the Indip | ;
eollided with the Eurasia-China Piste.
That is why it is said, some part is still
going under the Himalayas and the hills
are rising even now. Therefore, faults are
created. After some time, when
adjustments take place, carthquakes take
place. One was cited—in 1951, It bad
caused the rise in the level of .the
Brahmaputra. There is zlways 3
contention about the zdvisability and the
desirability of having huge water
vesources. in terms of dams. Ecologists
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and environmentalists have been warning’
agains this. All these things have to be .

evaluated.

Taming of the rivers is not difficult.
You have cited the case for two dams.
We discussed this in Guwahati toc. The
estimated requirement of resources is Rs.
40,000 crores which is too huge. But,
still, it is under consideration. The
Brahamputra Board coming cut with
pians and schemes to utilise and tame the
seventeen odd rivers which are tributaries
of the Brahmaputra is already there.
There is a Working Group in the
Plarning Commission and the concerned
Ministries, which s working on it
wiready. Bet when it can be done is 2
matter resources and time.

Shri Virumbi says that important things
are discussed at Jate hours. He belongs to
the category of late imporiance, He says
that saving has to be high. ‘This is an
economic matter. But, in spite of so low
incomes in Inida, it is a very heartening
phenomenon that our propensity to save
is quite  high. Even now we are
vnamlammg a savmg rate of 25 to 27 per
s van increase it by 3 to 4 per
i i1g a growth rate of 10 o 11
ser wii would be very easy. So, this
point is very important, and we shouid
somechow find the means ic defer the
consumptionist ¢endencies. That is the
only way ic enhance it. Controlling the
inflztion is cneef these But, because of
the wcuic poverty amd ofl ‘the mneeds
waiting at that critical level, it makes very
Hfficull to defer the needs because they
are alyeady se waiting. So. whenever
incomne mcoures, pecple tend to consume
and increase the consumption. So, it is a
sontinuous process,-and it has 0 be left
ibe nstural propensity of the human
beings, citizens.

iz, I am informed ihat the Ministry of
Urban Affairs and Employment how now
brought cut & Vulnerability Atias of Indis
which maps out. all disaster-prone eress
with respect to carthguake, cyciones and

ficods. This would ke & very useful tool
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for the State and district administrations
for planning to reduce the impact of
natural hazards and reduce the losses to
houses, buildings and infrastructure and
also of human lives.

Houses and  buildings can be
sirengthened as per the iechnical
guidelines issued so that the loss of life
will also be reduced and the damage to
houses will be minimised. The publication
of this Atlas will help in taking pro-active
measures for disaster mitigation rather
than in responding to post-disaster relief
measures and need and in doing only
crisis management,

Similarly, about raising of the leve! of
villages, we discussed this in Assam too,
that ponds can be created in the vicinity
of villages, and the silt taken out can be
used to raise the level of the villages so
that in an emergency this can be used as
raised platforms by the population
affected.

There are 2,900 large dams in India,
whose storage does abate the floods. This
has been the experience. Therefore, they
are  called  multipurpose  projects.
Presently 700 large dams are under
construction. All this storage does go to
mitigate the people’s sufferings.

360 far as the PM's Relief Fund &
concerned, it is a trust. It cannol be
discussed in Parliament. The norme eic.
are obviously matiers within the purview
of the trust. Under the Rules of Rajya
Sabha, this cannot be discussed here
becsuse it has nct been formed out of the
Consolidated Fund of India. It has been
formed through donstions from valuntary
agencies. The relevant rule is rule 47

THE VICE-CHAIRMAN (SHRI
SANATAN BISI): That is there. We
know it.

SHRY SOMPAL: Therefore, it cano
be disoussed:

With these words, Sir, I thank all the
Members for their indulgence, for
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showing their concern about these
calamities and for making useful
suggestions for coming out with better
measurer and evolving new codes.

THE VICE-CHAIRMAN (SHRI
SANATAN BISI): What do you want to
say? ..(Interruptions)..

SHRI SOMPAL: Just a minute, please.

In the end, 1 would like to felicitate
Mr. Shamsher Singh Surejewala who is
retiring on a very successful completion
of his term in Rajya Sabha. He has been
a veteran politician known to me since
my childhood. He is a farmer by birth, by
profession and by heart. He has held very
scnior and responsible positions in the
Haryana Government as semior Cabinet
Minister for a long time. Several times he
very narrowly missed the Chief
Ministership, which I always lament. His
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affection for me is also very dear to me.
He has been guiding me, he has been
inspiring me and he has always been
indulgent in my cause.

With these words, 1 again wish him
well. I again wish that he comes back to
the House whenever the political
situation permits so. Thank you, Sir.

THE VICE-CHAIRMAN (SHRI
SANATAN BISI): Hon. Members, on
behaif of all the Members of the House, 1
feel pleasure in wishing Shri Surjewala all
success in life and good health.

The House is adjourned till 11 a.m.
tomorrow.

The House then adjourned
at thirtysix minutes past nine
of the clock till eleven of the
clock on Thursday, the 30th
July, 1998.



